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feguiarisation T tie  appiicant as Belidar fias to
- - Vi tar e F= g 1 b =
done i with law w.s.7T. 24.13.,1386 whet

ctner TwWo persons who joined in CPWD as Casual Workars
regularised. From the facts mentioned above it appears
while the applicant Gelongs Lo the ganeral category,
cthar two workers belong to the reserved category and

aiso Gelong to a different cadre, namely, Plumber. It
nat  the contenticon of the petitianer that thess two

. Cot it iemE e RmuE B e sy D e < e Y4 ot o e
and et itioner nave a common senicrity tist, Further,
- - = — - - ] 11 [t

nots from 10.1.2003 thnat

respondents
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WOIrrRelrs

the regularisation
of  the servi of the applicant in the above A would be
doneé in his turn as and when ths reguired vacancy arises,
subject to fulfilling the conditions under tha i
force, which can also be termed as in with law as
directsd by the Tribunal. 1In this view of the matter we

in Complying with the aforesaid order of the Triounal,
justifying further action %o L& taksn against the alleged
contemneirs under Section 17 of the Administrative Trigunals
Act, 1385, rvead with the pravisions of Contempt of the
Courts Act, 1371,

G, in the rssuit, for the reasons given above, OF
A33/2002 iE dismisssad, HNotices igsued to  the

e




cantemners are discharged. File is consigned to the record

made by the

w

[}

ssion

room, Howevsr, noting the factual subm
learned counsel for the petitioner, liberty is granted to the

petitionsr to procced in the matter, as advised in accordance

with law. -
( S.K.Agrawal ) (Smt.Lakshmi Swaminathan
Member(A) vice Chairman (J)
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